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IN THE. CENTRAL ADMINISTRATIVE TRIBUNAL- 
CUTTACK BENCH, CUTTACK 

nccL 
O.A./T.A./R.A.No ............ 	 ...1 99 

....................................t..AppIicant ( s) 

Versus 

........................ ......... .............. ...s 	...................... Respondent ( s) 

Office note as to 
Sr. No 	Date 	 0 r d e r s 	 action (if any 

taken on order 

s 
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7.4.96 	 In this application, the 

applicant's grievance is to qudsh the 

order of transfer in 	nce-A/2. 

Under Anixure-/2, the order states 

that consequent on completion of 

reversion period of 3 years with effec  

from 17.1.1996 and autatic restOra 

tiori to the post of Skilled Worker, 

Gr.I with effect from 18.1.1996, the 

applicant stands relieved from II 

workshop, Cuttack and has been asked 

to join at Branch SII, Rayagadae 

gainst this order the aplicant has 

filed a reoresenttion dated 22.12.199 

to the Uirector, SII, Guttack. at the. 	 Lr 
r, Shri .outray,learned counsel 

for the titioner states that this 

represent°tion has not been disposed 

of. Ihis jetition can, therefore, be i!v 
disposed of giving a direction to the 

Director, iSI, Cut tack (Respondent 2) 

to examine and dispose of the said 	H 
representation at Annexure-3. 
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Office nnte as t 

No. of 	Dateof 	 Order with Signature 	 action ( if any) 

Order 	Order 	
taken on oder 
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I direct the Responnt 2, i.e. 	C 

Director, Small Industries Seice 	 ( 

Institute, Cuttack, to dispose of the 

representation at 'nnexure-3 within a 

period of two weeks from the thte of 	 j 
receipt of this order. 

The Jriginal Application is 	 . 

disposed of with the above directions. Ck 
This order is 	ssed after 

hearing learned counsel for the petitione 	i 
hri A.outray and 6hri Ashok Mohanty, kL  learned enior Stanthng (-ounsel. 
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